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THE  VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Chaturvedi, please sit
down. I have called Shrimati Jayanthi Natarajan.

This is not a party issue. Shrimati Jayanthi
Natarajan, please.

RE. USE OF TEENAGERS BY INDIAN

TOBACCO COMPANY FOR
ADVERTISEMENT CAMPAIGH
SHRIAMT]I, JAYANTHI

NATARAJAN (Tamil Nadu): Mr. Vice-
Chairman, Sir, I would like to draw the attention
of the House and of the Govemment to another
very important issue relating to the use of,
objectionable use of teenagers, young children, for
advertisement purposes by cigarette companies.

The Indian Tobacco Company, the tobacco
giant in the country, started this campaign in
Chennai in the first week of February. In the
month before that, for one month, they hired
children, teenagers, less than eighteen years of
age, to go round discotheque hotels, schools
and colleges, of Chennai, handing out invitations
to children. Not one invitation was given to
anybody over eighteen years of age. The
invitations were handed out for a party. The
children were invited to this party. All the
children who came to this party were between
sixteen and twenty-one years of age. Thousands of
children were called to this party. The party was
held in the first week of February in Channai, in the
Film City premises. Free liquor was given to
them.

SOME HON. MEMBERS: Shame.

SHRIMATI JAYANTHI
NATARAJAN: Free alcohol was given to the
children. Free cigarette packets

Company for 228
Advertisement Campaigh

were handed out to these children. This was a
campaign for a new cigarette called 'Ultra. They are
targeting children with Ultra. We do know the
marekting strategy. All smokers can never be
persuaded to change to new brands. Therefore,
this company has now taken to target the
youngest, the tendermost, the most vulnerable
section of the society, children, to become
smokers of this brand in this horrible way, This
party was held. Huge hoardings were put up in the
premises for the party, consisting of advertisements
for the Ultra cigarette. As soon as the children
went there, they were asked to complete a
jigsaw puzzle about the Ultra cigarette. As
soon as they completed the jigsaw puzzle, they
were given caps with the logo of the Ultra
cigarette and the ITC. Then, they were given beer.
Then they had dances. They nad disc jockeys.
They bad dark lights and music. After that, in
front of a hoarding Which was put up over there,
photographs were taken of these children. The
photographs were put in plastic covers. These, of
Course, will also be used for advertising purposes.
Their parents were not invited. Adults were not
invited. The adults of my city came to know of
this to their horror later, the day after the party. All
these children went home with free cigarettes.
Besides that, they have gone about hiring
children of 17, 18 or 19 years of age to distribute
the cigarettes free in schools and colleges in the
city.

Sir, this is the most shameful abuse of any kind
of advertisement power in this country. We all
know that even for adults smoking is something
which is so bad for health that the Government
has taken strict action to prevent smoking on
aircraft. Targeting young, vulnerable children
in this way without the knowledge of their
parents, is outrageous, shameful and
uncivilised, and it should not be countenanced
in this House. I demand that the Government
should take immediate action against this
company. It should also take steps to see that a
ban is imposed by law on depicting
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children" in advertisements for cigarettes.
Children should be banned even from buying
cigaretes. Now, you are not allowed to drink
or drive a car until you are eighteen, but you
can buy cigarettes if you are fifteen or sixteen
years old.

Therefore, 1 demand that the Minister
should come out with a statement. He should
ensure that cigarette companies like this do
not use children in this unscrupulous way. I
am sure all the Members of the House will
join me in condemning this and in asking for
action.

THE VICE-CHAIRMAN . (SHRI V.
NARAYANASAMY): Mr.  Ahluwalia.
...(Interruptions) One minute. I called Mr.
Ahluwalia.

SHRI SATISH AGARWAL:
(Rajasthan) Sir, I only want to associate
myself with the hon. Member on this. This
sort of practice should be immediately put an
end to.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Okay. Mr. Ahluwalia.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Malhotraji, I have
called Mr. Ahluwalia. This is Zero Hour.
Everybody should not rise.
(Interruptions). Let them mention it. If the
Minister wants to react, let him react.
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SHRI R.K. KUMAR (Tamil Nadu): Sir, it
is highly deplorable. I fully associate myself
with Mrs. Jayanthi Natarajan.

Sir, we have heard a lot about the I.T.C.'s
alleged FERA and Central excise violations.
In my opinion, this js a much more serious
crime committed by this company. An inquiry
should made into
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this incident and also into the kind of security
or police protection that was given to this
Company for this party. A full inquiry into all
these things should be held to know full facts.

SHRI JAYANT MALHOUTRA (Uttar
Pradesh): Sir, I would like to associate myself
with Mrs. Natarajan on this issue. I feel very
strongly on this. This is a reflection, in fact,
on the way the laws of the country are being
flouted with impunity by multinationals. It is
not only in this particular incident. They are
treating the laws with contempt and they are
being allowed to get away with it. I demand
that the Directors of this company be
prosecuted on this particular matter.
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SYED SIBTEY RAZI (Uttar Pradesh): Sir,
we should take this up very seriously, because
for the last two years we have been noticing
that all these multi-national companies, besides
trying to make our country a market, are also
trying to make a dent on our culture. This is a
very serious matter. The Central Govemment
should take note of it. It should try to stop all
this.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): O.K. The whole House
is associating itself on this issue. Shri Pranab
Mukherjee. (Interruptions) 1 cannot allow it to
go on indefinitely. Yes, Mr. Pranab
Mukherjee.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I have already called
so many hon. Members.

HieTT g @H oot : SR TR |
BIS Ll el B (AU ) P e g2 Hidr
feram STy (e )

o b gylasz galisl 4l dll s Y pe
G Sl S Ine” e Y i G5
Lledde”l g Q:.ﬁyd_’w

THE VICE-CHAIRMAN
NARAYANASAMY): He is
Madam.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly conclude. You
are associating only.
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T[] Transliteration in Arabic script.
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RE-NON-AVAILABILITY OF FUNDS
FOR CALCUTTA SCIENCE CITY

SHRI PRANAB MUKHERJEE (WEST
BENGAL): Sir, through you, I would like to
draw the attention of the House to an
important aspect.

The National Council of Science Museum
has taken initiative in opening 'Science
Centres' all over the country for popularising
science. They are also trying to build up the
scientific temper all over the country. In this
connection a 'Science City project' was
approved by the Planning Commission.

It was sometime in 1993-94 that additional
allocation was made to complete this project.
The total cost of the project is about Rs. 60
crores. The Planning Commission gave an
additional sum to the Department of Culture.
The National Council of Science Museum is a
registered society. It is attached to the
Department of Culture which is under the
Ministry of Human Resource-Development.
This organisation has already earned a
reputation not only in India, but also outside.
The Government of Mauritius and the
Government of Maldives have entered into a
contract with this society to establish separae
science centres in their countries. So far as the
science city complex in Calcutta is concerned,
the work is already going on. It was to be
formally inaugurated on the 15th April. But
suddenly last month they were told that Rs. 18
crores which has been allocated for the year
has been reduced by Rs. 4 crores, almost 23
per cent of the total allocation. Naturally the
work can't be completed. The matter has
already been taken up with the Ministry. I
understand that the Chief Minister of West
Bengal has also written to the Ministry
concerned. The former Minister of State in
charge of this Department has also written to
the Ministry. I would request the Government,
through you, to take it up and release funds so
that the project can be completed in time and
the



